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CENT P“L CADMINISTRATIVE TRIBUNAL , PRINCIPAL BENCH
G%.No 1087 /2001 wltn 0a No.108%/2001
Maw Delhi, this 27th day of May, 2002

aksiwni Swaminathan, vice-Chairman(J)
e Shiri M.R. Singh, Mamber (8)

Mol Rawal '
5172, Dilshad Colony

Dwlid .. Applicant in OA 1087 /2001
Nand Lal

a2 Mohalla Kalan

Sonepat, Haryana .. applicant in OA 10892,/2001

W oNLR.PiIllal, Advocats for both applicants)

1. Chisf Sscrstary
Govt. of NCT of Delhi
(%

.,.-x.:

Dalhi Sachivalava, IP Cstate, New Delhi
2. _umm15$ion&r
Feod Supply & Consumar affairs
Dapartment of Food & Suppl aL
Qovt. Gf MCT of Delhi
Vvikas Bhawan, Hew Delhi

G of Cducation
NCT of Delhi
Secretariat, Dalhi _ .. Ragpondants
(Shiri rohit Madan, laairned proxy counsel for

amt. Avinish ahlawat, advonate)

ORDER(oral)
Smt. Lakshmi Swaminathan, vice-Chairman(Jd)

We have heard Shri K
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Rillai, learned counsel for
the applicaﬁts and Shri Mohit Madan, learned counsel for
the respondents in the aforesaid Original  App lication
1., 06 108772001 and OA 1089/2001. Both the learned
counsel have submitted that the relevant facts and issuas
raised  in  these applications are the same and have
therefors, submitted that the two cases which have been
listed together may be disposaed of by a& common oraer.
Accordingly, we procesd to dispose of the aforesald two

Ons by a common order.
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2. For rhe sake O conyenients, rhe facts in M.L-Rawal 1Y %
V4 o . : |

/ cane 1.9 Of 1087 /2004 have eah ref@rred to in the i

{
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ERRES appliaant has sought satting

aside of TN disciplinary proa@&ding pending against nim

by the r@&pondents’~ Mamo dated
{mpugned e initiating disciplinary
proc@eding im the Cas - the other applicant namely in

a1 108?/2001} iz &1S0C of the Same date 1.¢é. 15.5.1995.

The mailn ground raken by shri K.N.R.Pillai, learned

counsel js  that although disciplinary proc@@dings have

by @i initiat@d by the impugn@d memo on 15.9.1995, the

inurdinat@ly delayed and not

!

' proceedings have  oeen

t

? sompleted DY the respondents. Therefore O this ground,

ha  NAS eupmittsd rhat 4% rhe delay is attributable

sptirely to tne FRspona
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i e ehe respondents as they should have completed

‘ H
{ .

! jded under the

g procemdinw& within the paricd 8% oV

1

R e proceedings should be quashed and set aside

applicant e granted consequential penefits,

luding prom@tion with full mask wagses.
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On the other hand, Shirl Mohit Hadan, lesarned Proxy

mounsel  Nas aubmitied rhat there was been DO deliperate

g rasponaents in completing the i

T wey gen ren o R =3 P T
T omiaan abe O 1a Wy

Aeaedlings against the applicant. Ma hasg

Zat the Time taken Y rham is aue to certain
~{ rounstances, awing to transfers of tne
SF Lo 1ika the Inguiry officer ana,

therefore, S0ME Sdelay has soourred which cannot e termed

‘ as d&lib&rat& or inordinate delay. The jearned 'proxy
sounsel  for respondents nas also submitted that tne j
Inquiry Officer has already completed tne enauiry
Lrpcseding and it 1g only & matter of some short time for

authority to take & final decision in
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e maff@r, after complying Wwith the relevant rules of
= an  opportunity  to the applicant to submit nis
resentation on the Tnquiry officer’s report. In the

12 4 13 Py o L g
circumstances, learns XsBRvINer Y counsel has prayed that the

3
respondents  may  De granted some time so that the
discipliv ary procesdings are completed by the

1inary authority by passing appr opriate orders in
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the matter. anri K.oN.R.  Pillal, learned  ocounsel has
submitted that if ivg raspondsints still require a little
1 me st this  stags, that may  be allowed to  the

sndents/disciplinary authority to pass final ordars.

4. Having r@gardlﬁﬁ rhe absarvations of the Hon'"ble Apex
Court in GG .Chathar RATe
¢Sy  and the State of Madhva Fra adesh Ys.Bani sinah (1990
Suppl. oo 738), the gquastion of dalay in such matters
depands on the particular facts and circumstances of aach
CHSE 1n  the facts and circumstanceé narrated by the
respondents  and also noting that in the present case the

respondents have submitted that the anquiry . proceedings

have been completed  and whiat remains  is  for the
\ "
matter, wWe Consiaser it appropriate to dispose af  the

afarasaid two applications as follows:

(i) Respondents 1.e. the disciplinary authority
shall nass  final orders in the pending
disciplinary proceedings  which have vean

initia t"d against the applicants by Memos dated
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ix weeks Trom the date of recelpt

of a copy of this ordar In accordance with law,

tions.
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Sdisciplinary authority to pass final orders in the
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(ii) Consaguentia
applicants,

PR FR e
considered

Central Adm
Pnnuoa\

te avallable to the

te

1 benef:
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{imciuding promotion, shall ba

by the r&%pondentﬁ' in accordances

Wwith  law and rules after the aforesaid orders

are passed;

NMo oorder as to costs.
5. Let a copy of this order be placed in 0A 108%/2001.
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{(M.~. 3in 4nl {(Smt. Lakshmi Swaminathan)
ﬁﬂmuer( vice-Chalrman(J)

Cou i

jpistrative Tribunal
Bench, New Delhi
Faridkot chse
Copernicus ‘*Marg.
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